
CENTRAL a d m in is t r a t iv e  TRIBUNAL,

LUCKNOU BENCH 

LUCKNOy

T.A . No, 82/92

(0 ,A .  No,625/87)

w /

L .5 .  Sharma 

. U S.

Union of India & others Respondents

Hon,Plr,3ust ice U .C.Sriuastaua, U.C.

Hon* Mr. K. Obavva. A .n .______________

(By Hon, Mr* Justice U .C .Srivastava, l/.C «)

Accordihg to the applicant, he uas appointed 

as L .D .C ,  in the year 1968 and became quasi-permanont 

7-6-72 and uas confirmed as L .D .C ,  on 1-5-1973,
I

He uas promoted to the post of U ,D ,C , although

has been described as sub-inspector, he never 

became Sub-Inspector, except designation, but continued 

to be a civilian staff. His grievance is that he uas 

permanently incapacitated from further service u .e . f ,  

16-9-83 and invalidated u ,e , f ,  15-3-84 on medicaj ground^^i*:  ̂

m received his pens ion/fund)^af  ter a long time i .e .  

after correspondence, representation etc. According to 

the applicant, although the other benefits uere received 

by him, benefit of commuted leave for the rest period 

i .e .  2 5-7-83 to 15-9-83, 6 nonths leave due, benefit of 

increments of adhoc period for average emoluments, 

benefit of increments due on 1-1-84 during the leave 

period and recurring amount for 1 0  years at the rate of 

Rs.2 5/- per month, extra-cloi>5 îng deduction amount, 

extra-interost-charge on uelfare, am&iiti«s fund loan,

G.P.Fund amount, risk fund amount, extra-ordinary 

pension, etc. uere not .̂.paid to him.
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2* The applicant mad® various representatioas on 

this behalf to th« Oiractor Central, regarding the 

non-payment of his dues and uas replied by Asstt* Director 

vide 18“3~1987, Ha has sent another letter to the 

fUnist®r of State for Hdmt and to the Deputy Director 

before filing this application to this Tribunal*

3» The applicant has prayed that all these benefits 

may be given to him to which he is" entitled to, but 

the respondents are sitting tight over the mattsr and 

have refused to grant the said relief to uhich he is 

legally entitled to, in vieu of tha Rules 33 & 34 of

■ . Tioi/t-e’
the pension fules and other rules, ^  appears, t-

is no reason to discard the case of the applicant
1P vnc4'»t' ad- <x Cd^ hk£zr> ix i2  fn iu t  d  Lu c.
Accordingly the respondents are directed to consider

the case of the applicant uithin'j© days from the date of

receipt of this order and award all the benefits claimed

by the applicant within this period provided the same

is not otherwise barred for uhich they have to pass a

Speaking order.
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Uic 0-Chairman

Dated: 28th August. 1992, l,nnknow.
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